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 Heard both sides and perused the records. 

 

2. The issue involved in this appeal for consideration by the 

Tribunal is whether, mini valve imported by the appellant should be 

considered as a product of Tariff Item No. 8424 90 00 as claimed by 

the appellant or under Tariff Item No. 8481 80 90, as asserted by the 

department.  The issue is not under dispute that the valves imported 

by the appellant are the parts of irrigation system, used for 

agricultural and horticultural purpose.  Considering the said dispute 
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for earlier period, this Tribunal in the case of appellant itself, reported 

in 2013-TIOL-1279-CESTAT-MUM, has held that valves used in 

agriculture/horticulture purpose are classifiable under Heading 8424 

of the Tariff Act, 1975.  Since, the issue arising out of the present 

dispute with regard to proper classification of the goods in question is 

not open for any debate, we do not find any merits in the impugned 

order, insofar as it has classified the product under Chapter 8481.   

 

3. Therefore, the impugned order is set aside and  the appeal is 

allowed in favour of the appellant, with consequential benefit if any, 

as per law.   

  

   
(Dictated and pronounced in the open court) 

 
 
 

(S.K.Mohanty) 
Member (Judicial) 

 
 
 
 
 
 

(P. Anjani Kumar) 
Member (Technical) 
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